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Indianisation of Foreign Companies

1442. SHRI ARVIND M. PATELi
SHRI VEKARIA:

Will the Minister of FINANCE
be pleased to state:

(a) the number of foreign com
panies which were functioning before
the introduction of Foreign Exchange
Regulation Act 1973; and

(b) the number and names of
foreign companies which have gone
m for Indianisation according to the
provisions made in this Act?

THE MINISTER OF FINANCE 
(SHRI C. SUBRAMANIAM): (a) The
Foreign Exchange Regulation Act, 1973 
came into force on 1st January 1974. 
The precise data on the number of
foreign companies which were func
tioning before 1st January 1974 is not
available. The Reserve Bank of India
have, however, out of applications re
ceived hy them compiled a list of com
panies covered by the provisions of

Section 29 of the Foreign Exchang* 
Regulation Act, 1973, This number 
approximately comes to 800.

(b) A statement is laid on the TabM 
of the House. [Placed in Library-
See No. LT-10557/76],

IS hrs.
PAPERS LAID ON TH E TABLE

D efen ce S e rv ice s  E stim ates, 1976-77

THE MINISTER OF FINANCE
(SHRI C. SUBRAMANIAM): I beg
to lay on the, Table a copy of the
Defence Services Estimates, 1976-7T 
(Hindi and English versions). |Placed 
in Library, See No. LT-10540/76.]

N o t if ic a t io n s  under In com e-ta x  a c t ,
G ov ern m en t Savings C e r t i f ic a te s  A c t
and C onsolidated  R ep ort  on  th e
W ork in g  o f  th e  22 P u b lic  S u c to r

B an k s f o r  1974
THE MINISTER OF STATE IN

CHARGE OF THE DEPARTMENT OF
REVENUE AND BANKING (SHRI
PRANAB KUMAR MUKHERJEE):
I beg to lay on the Table—

(1) The Income-tax (Second
Amendment) Rules, 1976 
(Hindi and English versions)
published m Notification No.
S.O 197(E) in Gazette of
India dated the 15th March,
1976, under section 296 of the
Income-tax Act, 1961. [Placed
in Library. See No. LT-10541/
76.1

(2) A copy each of the following
Notifications (Hindi and Eng
lish versions) under sub
section (3) of section 12 of
the Government Saving
Certificates Act, 1959:—

(i) The National Savings Certi
ficates (Fourth Issue) (See- 
cond Amendment) Rules,
1976, published in Notifies-


